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13. Shri S. K. Vaishampayen
14, Prof. A. R. Wadia
15. Shri M. C. Chagla (the mover);

and 30 Members from the Lok Sabha;

that in order to constitute a
meeting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that in other respects, the Rules of
Procedure of this House relating to
Se'ect Committees shall apply with
such variations and modifications as
the Chairman may make;

that the Committee shall make a
report to this House by the first day
of the next session; and

that this House recommends to the
Lok Sabhg that the Lok Sabka do
join in the said Joint Committee
and communicate to this Hous: the
names of Members to be appointed
by the Lok Sabha to the Joint Com-
mittee.” '

The motion was adopted.

TEE REPEALING AND AMENDING
BILL, 1964

Tae DEPUTY MIN'STER nn THE
MINISTRY oF LAW (Surt JAGANATH
Rao): Madam, on behalf of Mr. A, K.
Sen, 1 beg to move:

“That the Bill to repeal certain
enactments and to amend certain
other enactments be taken into con-
sideration.”

This Bil) is a purely formal mea-
sure and the reasong for sponsoring
the Bill are set out in the Statement
of Objects and Reasons gppended to
the Bill. The enactments tha. are
sought to be repealed are mentioned
in Schedule I annexed to the Bill.
These enactments have ceased 1o be
mn operation or they have become un-
necessary. The enactments which are
sought to be amended are appended
in the Second Schedule to the Eill
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[Tae Vice CHAIRMAN (SHRIMATI TARA
RAMCHANDRA SATHE) in the Chair).

These amendments are purely formal
in nature and are aimed at correcting
technical errors or defects. The notes
on clauses appended to the Bill men-
tions the reasons why certain enact-
ments are sought to be repealed and
the reasons why certain amendments
are sought to be introduced to the
Acts appended in Schedule II. This
is one of the formal routine measures
introduced periodically. The last
Repealing and Amending Act was pas-
sed in 1960 and this Bil] seeks to re-
Peal cerfain enactments enumerated
in Schedule I and amend certain
enactments which are enumerated in
Schedule II, and the whole idea is to
bring the Statute Book up-to-date and
remove from the Statute Book enact-
ments which have ceased to operate
ang whose continuance is considered
unnecessary. This opportunity is
availed of to introduce certain
amendments which are purely of a
forma} or technical nature. As I sub-
mitted, this measure is of a very non-
controversial and formal nature and
I commend this motion for the ac-
ceptance of the House. I move.

The question was proposed.

oft fanmERT TwATTHAT AN fga
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faq d7ww’ a1 ‘g faq ge-dawe’
s ‘T faw YW ATy, AN
0 O B T ATC 1 A1 § U
e AWATY WA S ¥ qwAT Tmeat §
f& 5@ g% 39 &1 & fog fauw afustd
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TET T &Y T & ) frag F aww
ATHT AT AHT T AT L FA T=d
£ ag 3% wrar foar g3 FT Y §
oy feafs W gH owOd WM FT AT
7 & Y T FTAAT H1 ATAAIL FT VAT
g & fa @y § 7 o Al &
Hwr 3 & f5 7 o opfwa AW
I31T 4 oty ey v foegadr & saw
¥ FAST YT AT A FTAA FT TAAT ATH
ISTHT ARA AT FMA Fr3fte ¥ wwEwr
AT 39 9P T & faams Friad
FA F fq¥ 197 F A § BFAT F
gafay & wdar w7 {5 g9 uF 3w
3T g FAAT FT 3G #R W
FAT F FICENF TE & 7W/A g @
qr T@T & AT W GWR (% 3@ FMA
T gHE FA F oY TW quw awy @
a7 IFF A A AE FT a0 7F § A
g IART ATTG A A | T AT W THE
fay o=t ¥ w39 I51C f5 faay gy
31 & a1 7 faang 7 g1 afew =g
gw & ag T § AT T gwer
a1 7ar & fF a3 oe o qaen
¥ F=91 7 faarg 7@ g gy for
ft 0¥ faarg 1 2 &, ww o ey ¥
A - O

mfar & Jdar a8 F gure
et AT AR FEAL ¥ dw &
BAEE F FWIF FHT Tq90 Fuvay g
™ § 5 gz T I arl F1 @
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ae Y § O 39T IWT A AQIRE
A1 § i et weReE g Ar w5
AT H TFGE GidT & | FIT F oIS
# SEi AT weuaeRT ag9T IET
@t Iq HEAAEAT F AW & oy gq
FAA a4 9T § | O feafr & |
FHA T HeTAT FF I@AT Aqfgy
f& w7 & #1007 & ofwrg @t R &,
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T " A wigAr wea fEoea
FAT AT FY AT AT 77 H FRAATH
F @ AT HATPT A

Sart JAGANATH RAOQO: Madam. I
am very thankful to Mr. Chordia for
making some suggestions. First he
referred to the -carelessnesy in “he
drafting of Bills, I may assure him
and the hon. House that every care
is taken in drafting s legislative mea-
sure.” But, in spite of all the care that
is taken, some defects do creep in and
therefore we are anxious to gee that
such defects dd not continue and
these defects are removed at the
earliest possible time.

Regarding the point raised by him
that the Acts which are passed should
be fully implemented—as an instance
he quoteq the Child Marriage Fes-

traint Act—I fully agree with him ;

that all the enactments passed by

Parliament should be fully implement-.

ed, that there should be no gap be-
tweenn the gtatute law and the living
law. But the amendment gsought by
this Bill is not repeal of such enact-
ments which are useful angq salutary,
but enactments which have Leen
rendered u mecessary—some of thiem
have spent out; their life is out. And
I can again assure my friend that
when a leg'slative measure ig brought
forward, by this Ministry or any other

Ministry of the Government of India, !
every care 's taken to see that proper !

attention is devoted and defects, ei~her
technical or formal, do not creep in.
But in spite of all the care that is
taken, here and there there may be
some lapses but I assure him that oro-
per attentio1 is being paig and will be
paid in future also. Thank you.

Tae VICE- CHAIRMAN (SHRIMATI
Tara RAMCHANDRA SATHE): The ques-
tion is:

“That the Bill to repeal certain
enactments and to amend certain
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other enactments be taken into

consideration.”
The motion was adopted.

THE VICE-CHAIRMAN (SHRIMATI
! TArRa RAMCHANDRA SATHE): We shall
now take up the clause by clause con-
sideration of the Bill.

Clauses 2 to 3, the First Scheduic
and the Second Schedule were added
to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Surr JAGANATH RAO: Madam, I
move:
“That the Bill be passed.”

The question was put and the motion
was adopted.

THE INDIAN TRADE UNIONS
(AMENDMENT) BILL, 1964

Tue MINIUSTER or LABOUR anw
EMPLOYMENT (SHrr D. SANJIVAYYA)
Madam, I move:

“That the Bill further to amend

the Indian Trade Unions Act, 1926.
be taken into consideration.”

This is a very small Bill and I do
not propose to take much time of the
House. The, Indian. Trade Unions
Act is a Union Act and it provides

for the registration of trade unions
in India and to a great extent it de-
fines the responsibilities and rights of
trade unions in general. Under sec-
tion 4 of the Act, any seven workers
can form themselves into a union and
ask for registration under this Act.
The provisions of this Act, however,
do not bar any individua} who is con-
victed in any criminal case involving
moral turpitude. Now one of the
State Governmentg raised this ques-
tion because they found it very diffi-
cult and embarrassing too that such
persons, in their capacity as office~
hearers of trade unions began to re-




